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kgu^w.what pcttag.do the Government 
tgcp to |«ke against the Sarva Seva
r |h for not spending the money 

those areas i n  the stipulated 
time?

Shrimali Alva: It has been decided 
by the Orissa State that the purpose 
of the Sarva Seva Sangh is to assist 
tjhe State agency, but the Sarva Seva 
Sangh will not have any control over 
thf expenditure. That is the action 
taken.

Shri Mahairty: Is it a fact that on 
account of the controversy between 
the Chief Minister of Orissa and the 
Sarva Seva Sangh regarding the star
vation deaths in Koraput district this 
money has not been passed on to 
them?

Shrlmatt Alva: This question does 
not arise out of the main question.

Shri Mahanty: Would the hon. 
Minister kindly enquire into it? Here 
is a matter where money is sanction
ed but the Orissa Government did not 
pass it on to the Sarva Seva Sangh. 
Is it on account of that controversy 
-and, if so, will the Government en
quire?

Shrimati Alva: It is not on account 
of that controversy. The Sarva Seva 
Sangh has not submitted any ac
counts since 1955 for the amounts that 
were sanctioned and given to them. 
That is the reason.

Shri Surendranath Dwivedy: May I 
know whether it is a fact that the 
Government of Orissa has written to 
the Government of India for reduc
ing the grant or aid given to the 
Sarva Seva Sangh?

StutmAtl JUva: The Orissa State has 
written to us. The Orissa State also 
fas asked for grant of Rs. 10 lakhs. 
There Is the Narayanpatna scheme— 
iad.ihqjr have asked tor an additional 
IfUpqation of Rs. 2,20,000 for this new 
scheme.
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Shri Datar: I am not aware that it 
is under the Archaeological Depart
ment. It is an ancient temple. There 
was great loss and Government are 
making enquiries.

TJRW fcl i : W  TO API
w t  *rro to t t  \ *t wnrn
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Shri Datar: The fire took place on. 
30th December, 1957. A judicial en
quiry has been ordered and the work 
is going on.

Children of Defence Personnel
*903. Shri Daljit Singh: Will the 

Minister of Defence be pleased to 
state:

(a) whether it is a fact that 
t>eferice Personnel are experiencing.



^difficulty in educating their children 
■due to transfers to various parts of 
the country which have different 
onedia of instructions; and

(b) if so, the steps Government 
..propose to take in the matter?

The Deputy Minister of Defence 
(Sardar Majithia): (a) The use of the 
regional languages as media of ins-

■ traction in many States has caused 
-difficulties to Defence Personnel in 
educating their children, as such Per
sonnel are liable to transfer to various 
l>arts of the country. This difficulty 

. is more in the case of secondary than 
primary education, and is felt more 
by Service officers rather than by 
-Other Ranks.

(b) Certain special facilities have 
been provided for the education of 
the children of Defence Services Per
sonnel as indicated in a Statement 
laid on the Table of the Rajya Sabha 
In reply to starred Question No. 600 
answered on 11th September 1957. At 
the Kirg George's Schools referred to 
in that Statement, children of Defence 
Services Personnel are charged con
cessional fee;? and are also eligible 
for scholarships. Certain further pro
posals, such as a Contributory Fund 
Scheme for giving grants-in-aid for 
the education of Service officers’ 
•children are under the active consi
deration of Government.

Shri Dal jit Singh: May I know whe
ther any medium of instruction has 
"been fixed for these children?

The Minister of Defence (Shri Kri
shna Menon): The children of the
armed service personnel get the same 
facilities as the other children in those 
localities. The medium of instruction, 
whatever it is, is fixed by the State. 
In the case of certain schools, certain 
iacilities are asked for, and they are 
given. Of course, the armed service 
personnel will get all those facilities 
«njoyed by others.

Shri Joachim Alva: Is the Defence 
Ministry taking up with the State 
■Ooveraments the matter in regard to 
-the facilities, of language mainly, for

the children of defence personnel? 
In some cases they are not able to get 
a teacher. Is the Minister able to pro
vide, through the State Governments, 
these facilities? Above all, in some 
schools they bang the door even 
against the children of defence 
personnnel.

Mr. Speaker: What is the question?

Shri Joachim Alva: Firstly, the
children of defence personnel ex
perience great difficulty in getting ad
mission in other schools, that is, other 
than the half a dozen schools listed 
in the statement given to the House. 
Secondly, there have been difficulties 
in regard to language, other than the 
language which the States provide for 
the children in their State. I want to 
know whether the Defence Ministry 
has taken it up with the Education 
Department of the State Governments 
for giving these facilities to these 
children.

Mr. Speaker: The hon. Member has 
set out two difficulties and wants to 
know what the Government is doing 
in the matter.

Shri Krishna Menon: The education 
of children is part of the amenities 
provided to the defence forces. It is 
not part of the terms and conditions 
of service of the soldier. Naturally, 
the Defence Ministry and the Armed 
Forces officers would do the best they 
can under the circumstances. There 
are certain schools where certain ex
ceptional arrangements are made in 
co-operation with the State authorities. 
All these cases have been dealt with 
on their merits.
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Sardar Majithia: So far as KG

schools are concerned, the medium o f 
instruction at the moment is English, 
because they are on the public schoat 
lines. But, Hindi is also there as ft
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Subject It is visualized that Hindi 
will replace English in due course of 
time.

Dr. 8ushlla Nayar: In view of the 
fact that not only the Defence Ser
vices but many other All India Ser
vices are scattered all over India 
and their children face the same diffi
culty, is there any proposal on behalf 
of the Government of India to have 
at least a few schools in all those 
States with Hindi medium or any 
other medium which may be consi
dered suitable to cater for the children 
of the All India Services?

The Prime Minister and Minister of 
External Affairs and Finance (Shri 
Jawaharlal Nehru): If we are to cater 
for all those special cases, the persons 
most affected arc children of officers 
and others in the Foreign Service, 
whom we have to provide in other 
countries. So, it is a very special case. 
The defence personnel arc specially 
concerned, because of their relatively 
frequent transfers from place to place 
and consequent two establishments. 
The higher civilian personnel are also 
concerned, though not to that extent. 
We are dealing with the defence per
sonnel, so far as we can. In regard to 
civilian personnel, I do not think the 
difficulty arises to such an extent.
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WlWT ngtar : M  *P*PT t  I
Shri Braj Raj Singh: Shall I repeat 

the question?
Mr. Speaker: I have understood it 

correctly. I said that it is a different 
matter altogether. It does not arise 
out of this question.

Inter-State Boundary Disputes
*904. Sardar Iqbal Singh: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that some 
State Governments have requested

Central Government for the attDe»
ment of their boundaries;

(b) if so, the names of such States;
fc) the important boundary dis

putes which these States have 
referred; and

(d) the action taken thereon?
The Minister of State In the Minis

try of Home Affairs (Shri Datar): (a)
to (c). The Bombay Government 
have made some proposals for terri
torial readjustment between the States 
of Bombay and Mysore.

(d) The proposals were forwarded
io the Government of the Mysore 
State and the Chief Ministers of the 
two States have had an informal dis
cussion about them.

Sardar Iqbal Singh: May I know
whether any procedure has been laid 
down by the Government of India in 
case of a dispute between the two 
Governments to refer these matters to 
some High Court Judge or some other 
authority?

Shri Datar: There is no question of 
any procedure. Whenever there are 
such proposals, they are discussed 
first informally by the Chief Ministers 
among themselves, and then further 
results might follow.

Shri Mahanty: In view of the reply
given by the Minister of State for 
Home Affairs the other day in this 
House that the Orissa Legislative 
Assembly has unanimously passed a 
resolution, which has been forwarded 
through the State Government, 
requesting the Government of India 
to adjudicate the boundary dispute 
between Bihar and Orissa, may I know 
why this has not been mentioned in 
this reply? Why only Bombay has 
been referred?

Shri Datar: That question has been 
answered fully.

Shri Mahanty: No, Sir. I venture 
to submit this reply is misleading. In 
reply to the question, he only refers 
to Bombay and Mysore. Why? Ttt#




